R h- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL . . ' .
. > CALCUTTA BENCH - -

OA 535 ef 1997

Present : Hon'lele Mr, S, Biswaz, Administrative Memeer
- Hen'®le My, A, Sathath Knhan, Judicial Member
Mrinal Kanti Bas & Ors.
- V5 -

Eastern Railway .

" For the Applicants ¢ Mr, P.C. Bgas, Ceunsel
Mr, B, Chattenjees, Ceounsel

Fer the Respeondents 3 ®r Ms, S, Sinha, Ceunsel

" Bate of Order : 97-01-2683

ORD E R

MR. A. S ATHAH KHAN, JM

The applicants have prayed:fer directien upen the respen-
dents te ~ive all ef them the Benefit ef aeserptien on the qreund
that_they had eeen put in centinueus service fer mere than 120 days
under the respendents and alse fir giving them temyerarywstaﬁus.
The apslicants reljys# upen the decisien ef this Trikunal in varieus:
cases, the latest weing the erder of this Tribsunal dated 24-9-2002
in. O,A, 684 of 1996 in which this Trieunal has given the fellewing

edirectien @

"Respondents te verify the documents ef the
S ' | ‘applicants and teo censider their claims as
v centained in their repressntations within
three menths frem the date of receipt of a
copy of this erder. If the decum=nts ef the
applicants are feurd genuine they shall e
accerded gll the censequéntial oenefits as
prayed fer. lHowsver, if the claims are feund
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otherwise, the erders passed sy the respen-
dents shall net westy yw upen applicants a
cause of actien te: apdreach this Ceurt again.

Ne cests."

2. On ‘the centrary, the La. Ceunsel fer the respendents centends
that the applicanf;s never werkéé in the Railways and did net acquire

any temperary status. Hence, they are net entitl ed fer asserptien.

3. As there are disputed facts’ we de net prepess te enter inte

the merit ef the case. However, since the applicants allege that

they are alse similarly mlaced with the awplicants in O.A. 684 ef

1996, we are inclined te issue a similar directien. Accerdinely, the
respondents are directed te verify the d ecuments ef the applicants
ané te censider their claims as centained in their repres=ntatiens’

within feur menths frem the dats o receipt of a cepy ef this erder.

If the decuments ef the applicants ares feund €enuine they shall b

accerded all the censequential ®enefites as prayed fer, Howevér, if
the claims are feund stherwise, the erders passed Wy the respendents
shall net Westew upern the apmplicants 3 ecause of actien te appre ach

this Ceurt again. Ne cests. Accerdingly, the C.A. is dismesed ef.

Memeear(J) Memper(A)




